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. Murari Lal Sharma son of Shri Chiranii Lal Sharma, aged’about 56
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years, iesigent of r-101, Raimi Nagar ExXiension, 3odaia, Jaipui.

Prpqenﬂv workma aq Suh anf Master. Ashok Nagar Sub Post Office,
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:....App!ica_nt
(By Advocate: Mr. C.B. Sharma)
VERSUS

1. Union of India through its Secretary to the Government of India,
Cepartinent of Posts, Ministiy of Comimunication, Dak Bhawan,
New Delhi.

. Princinal Chief Post-Master L:.eneral Pa1asrhan Circle, laipur, -

e R

Se&inioir Supsrintendent or Fost - Oices, - Jaipar City rostai
Division. Jaipur. ’

P-J N

......ReSDONdents
'(Bv Advocate: Mr. T.P. Sharma)

ORDER (ORAL)

The applicant has filed . this OA against the order datad
10.07.2006 (Annexure A/1) wvher'eby € he has been held liable for a
sum of-Rs.ZZ,OQ?/-f
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2. Brieflv stated, facts of the,j—ure that Shri H.D. Bhatia, SAS Agency

No. 475; had deposited -a sum of Rs.20.000/- in the name of Shri

‘Madan Gopal Bhatia, depositor of NSS-87 Account Number 5025

A

standing at tha then Adafsh Nagar S.0. laipur on 26.3.1991 but -

Account Number was erroneously written as 5831 instead of 6025,
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This émouﬁt was credited in Account N'o-.‘ 5831, Subsequently a
complaint was made by one Shri Madan Gobpal Bhatia, depositor of
NSS-87 Account Number 6025 on 26.11.2001 to P.M. Jawahar Nagar
HO Jaipur that due to oversight the Account -Number .v.uas meﬁtionle.d as
5831 standing in the name of Shri Gopal bas Bhatia insie'ad of 6025
and reqanésted for withdé‘éﬁyai of RS.Z0,000,/;. Or the application of
Shri H.D. Bhatia dated 08.04 2001, Shri C.S. Sharma, the than SB PA
.. Adarsh Nagar $.0. made the entrv of depdsit of Rs.20.000/- dated
26.03.1991 in the Pass Book of Account Number 6025 With referenca
"_-tov Jawahar ‘Nagar HO Jaipur., Further hé has not. cancelled.the said |
.‘ent:;y of deposit for -R,s.‘ZO,QOD‘/- in the ledgér cards as well as Pass:
Book of NSS-87 Acc'p‘u‘nt ‘Number 5831. Meanwhile, the NSS-87
- Account: Nu;nber 5?:331 was allowad to he finaliy dosed on 11.04.1997.
On the basis of Pass Book ént'ry, of éegosit of .Rs.?_0,000/— dated
- 26.03.19'9'1._, Shri Madan Gopal Bhatia claimed withdrawal' of
Rsizﬂ:obn/- with interest therenﬁ but it was denied by Jawahar Négar
'HO Taipur on the piea thaf there was no entry of deposit Rs.20,000/-

dated 26.03.1991 in the ledger card of Account Number 6025.

3. Aggriaved by this, Shri Madan Gopal Bhatia filed a Consumer
'Cou,rrt case No. 99/2604 against the Deparﬁm‘ent and the rﬁétter was
_decidéd on 08.04.2004. The respondénfs’ Debartment was directed to
pay Rs.zﬁ;DDO,/- alongwith inferest with 'é_ﬁed from 26.03.1991 till
NSS 87 Scheme exis_’r.s. and théreafter 9% intarest per annum within
two months and cost of Rs.1000/- towards e);cpenses. The Chief PMG
Rajasthan Circle, Jaipur vide his letter dated 18.05.2004 directed the

Departmeant to.implement the court’s order and to recover the amount
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of loss sustained by tlhe ‘Deg:-)artment' from the officials at -fauH;,
‘Accpr-dingly; tﬁe respondents had passed -"the im'pn,:gned. order dated
10.07.2006 (Annexure A/1) whé;‘eby the _a'p;:rlicaht has been directed
to credit al ‘s.um of' Rs~22,0-97/— alongwith interest Within a period of ten
davs from the date of receipt of the impugnéd order. 1t is thfs order-

which is chalienged before this Tribunal.
4.  The respondénts have filed reply thereby justifving their action.

55.. Wé haVe heard the learnad coun§e| for the"paﬁ:ies_ Admittedty,
in this’case the r.ecd\/ery vide impugned -orderV7dated -10._0‘7:‘2006.
(Annaxure A/1) ha#‘ been éffected from the applicant without qiving
aﬁy‘show cause ‘not'ir:e to him 'fhe‘ret)'y pointing out his role in the

méfter. It is not a case of' su;ﬁh mature Wh'ere the mistakg ié apparent
" on the féce of recard. A‘dmiAttedlyl._ at initial stage thé applicaﬁt has not
‘made ar_wy entry in_t.he »Ledge'r Book and prima-facié,. the applicant
ﬁénnot be held 'li-ab'le'. .AIt mav be just pés's.ible that in case an
opgﬁortunity was .’affordled to' the "anplicant, lt was p'ossibl_e for the
auth’oriﬁeks io arrive at a different finding 'an.d‘ in these circumstances:_:»
- the respondents shouid have followed the princfples of ﬁatural justice
. bv giving show cap'sé_‘noti.ce to ;:he applicaqt. Having not done so,: we
are': of the view that the impugﬁed ‘brdé.,r dated A140.D7-2006 (An-nex;ure,
'A/1) passed by the respondents is ini dis-regard fo the 'principles of
natural justice. Accordingly, the impuéned order dated 10.07.2006

_ (Annexure A/1) so far as it relates to the appiicant is quashed and set

aside. However, it will be open for the respondents to pass fresh order



after giving show cause to the applicaht and to proceed in the matter

in accordance with law.

6. With these observations, the OA-is disposed of with no

- order as to costs.

)
(K.S. SUGATHAN) o M.L. CHAUHAN)
MEMBER (A) | MEMBER (3)



